Haryana Assembly Question No.1655

*1655: Sh. Neeraj Sharma, M.L.A: Will the Deputy Chief Minister be pleased

a)

b)

to state:-

Whether the registration and mutation of houses within 100 meter outside
Municipal Corporation Area of NIT Faridabad Assembly Constituency has been
banned by the Hon’ble High Court; if not, the orders under which the process of
registration and mutation of houses in above said area has been banned by the
Government; and

the time by which the said process of registration and mutation of houses in above
said area is likely to started together with the details thereof ?

DUSHYANT CHAUTALA, DEPUTY CHIEF MINISTER, HARYANA

Yes, Sir. Gazette Notification of India, Ministry of Defence dated
13.01.2010 was published to impose restrictions upon the land in the vicinity
of Air Force Stations and installations that such land shall be kept free from
buildings and other obstructions and directed that no building or structures
shall be constructed or erected or no tree shall be planted on any land within
100 meters from the outer parapet of Indian Air Force Stations. In
compliance of the above notification dated 13.01.2010 a public notice dated
10.02.2011 was issued by the District Collector, Faridabad exercising the
power under sub-section (f) of section 2 and sub section (2) of section 3 of
the Indian Works of Defence Act, 1903 for concerned land owners located
within 100 meters vide restricted belt around Dabua Air Force Station
Faridabad that no building or structures shall be constructed or erected or no
tree shall be planted within 100 meters. In the meantime, CWP No. 15171
of 2010 titled as Suresh Kumar Goyal V/s Union of India and others was
filed in the Hon’ble Punjab and Haryana High Court, Chandigarh and orders
were passed by the Hon’ble High Court regarding stopping of illegal
construction around the Air Force Station Faridabad and steps taken by the
authorities in this regard. Status reports regarding steps taken to curb the
unauthorized construction were filed in the Hon’ble High Court by the
District Magistrate, Faridabad.

In view of the Gazette Notification of India, Ministry of Defence dated
13.01.2010 and public notice dated 10.02.2011 and Hon’ble High Court
orders, several steps were taken to curb the illegal construction around the
100 meters restricted belt of Air Force Station Faridabad. Out of which one
step was to stop the sale deeds and not to enter the mutation around the 100
meters restricted belt of the Air Force Station Faridabad. In this regard,
directions to concerned Sub-Registrar vide memo no. LFA/2011/500 dated
04.04.2012 and memo no. LFA/2013/1355, dated 01.10.2013 were issued by
the Deputy Commissioner, Faridabad.

(b) The matter is sub-judice and the next date in said writ petition is fixed for

11.03.2022 in the Hon’ble High Court. Further action will be taken after the
decision of the said writ petition.
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